Ji. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
- AT HYDERABAD

CP_10/98__in__DA_1316/96

DI. OF _ORDER_: 25=-3-1998,

Betwesn :-

AoRcK-RBD

XX App licant
And

1. Sri R.S5.Ahuja, Under Sscretary,
Asst.S5ettlemant Officer,
Govt. of India, /o Home Affairs,
Rehabilitatien Ulu1510n,
Settlement Wing, Jaisalmar House,
Narasingh Road, New Delihi-=-110001.
2. Smt.Hesra Radhakrishnan,
.The Commigsioner of Lustoms &
Central Excise, Customs H usa,
Port Area, Visakhapatnam=335,

ese Respondénﬁs

Coungal for the Applicant . Shri P.B;Uijéy,Kumar

{
.Coungel for the Respondents Shri Kota Bhaskara Rao,Addl.CGsC \;

CORAM:
THE HON'BLE SHRI R,RANGARAJAN : FEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (3)

{Order per Hon'Dis Shri R.Rangarajan, Member (A) | )e

T
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(Brdef per Hon'Dle Snri R.Rangarajan, flember (R) Yo

- — - — -

Heard Sri Durga Prased for Sri P.B.Vijay Kumar, cqunsel
Por the epplicant and Sri Kota Bhaskar Rac, counsel for|the R_s=

pondent s.

2e The Original Applicationuas disposed of on 13=-11-1996
[/ . .
uithﬂdirectionq; The dirsection therein reads as follows =
"Respondent No.2 and Respondent Noe3 should
digpose of the reprasentations of the applicant
annexed to this OA as Anncxure=1 to Annesxurje-4

in accordance with rulss expeditisusiys”
1t has besn stated in ' the dirsction that the r epresertation
should be didpogsed-of expedestiously. When the 0.A. ha% heen

have been
disposed of on 13-11-96, reply to tha applicant shouid heLgiuen

atleast by June or July, 1993;but in the pressnt case reply to

the applicant was givan only when the Contempt Patitiop was filed

by order dt.19-3=-98, which was produced today. This order was

taken on record. As the raspondants have failed to adhere to the
(4(’/& Y\.enr-f

direction, we are left with no other eppoctunity except to

remind them of their delay and give soma minor relisf to tha ﬂ

avoid ' fwu‘
applicant €0 / . ;the re-occurenca of such mxstakes(ﬁn future ’

jixungh;@ha standing counsel for the :eapondantatfgga fhat there i%i_
a coﬁmunication gap between Regpondents 1 and 2 and tiat dela}ad
the process. Though there may be sdma truth in that,|the abnormal
delay cannot be acceptsd. Hence the CP ié closed subject to the

condition that the respondents should pay a meagre am#unt of

Rse300/~ to the applicant towards the costs of the conpempt
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petition. Thé costsishould be paid to the applicant uit

period of one month fram the date of receipt of a copy d

grder.,

- 3 =

e, o=

/

,)/5.3,

avl/ |

(8

&

+ 5. JAT PARAME SHWAR)

Member (J)

Dictated in Ugén Court,

N~ |

(R.RANGARAJAN)
Maember (A)
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